INDRAPRASTHA MEDICAL CORPORATION LIMITED

Fegd I'|"h|.l-'. Sarita Vihar, Delhi-Mathura Road, Mew Delhl - 110 678 {indla)

sihe - de I i, aploh

Pursuant to Regulation 47 of the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015, notice is hereby
given, that a meeting of the Board of Directors of the Company
will be held on Wednesday, 8" February, 2023, inter-alia, to
consider and approve, the unaudited financial results for the
quarter and nine months ended 31" December, 2022,

The above information is also available on the website of the
Company i.e. https://delhi.apollohospitals.com and on the
website of the stock exchanges i.e. on www.bseindia.com and

MONDAY, JANUARY 30, 2023

@E\Wﬁﬁﬁﬁﬂ?

'; EI 5 5| RESERVE BANK OF INDIA -"-'I'.Z&dt
: www, rbi.org.in 'ﬁ'm”tmﬂhmﬂ“

AUCTION OF STATE GOVERNMENT SECURITIES

The following State Governments have offered to sell stock by way of
auction, for an aggregate amount of ¥25,805 crore (Face Value).

| Auction Start Datn & Time: Futruary 27, 2023 @ 1700 am
Auction End Oabe & Time: February 27, 2023 @ 400 pm

& | Data of E-Auction

www.nseindia.com Priva Rani Amount | Additional
New Delhi rya ~anjan Sr. tobe | borrowing | Tenure | (Type of
28.01.2023 AVP — Corporate Affairs & Legal| |no| StatelUT raised | (Greenshoe) | (inyears) | auction)
(T cr) | option (T cr)
PUBLIC ANNOUNCEMENT ¢ Visuias peada B57 o 9 |Yield bazed
(Under Regulation 32 and 33 of the Insolvency and Bankruptcy Board of India . | Andhra Fra T | = R R
(Liquidation Process) Regulations, 2016) LA i poeiet hased
RELEVANT PARTICULARS 2. | Assam 800 2 10 |Yield based
*.| Name of Corporate Debtor Corporate Power Limited 3. | Gujarat 1.500 - 10 |Yield based
1. | Awtharity unser which esrponste debsar i | Companies Act, 1956Registnar of 4. | Haryana sl ; ; -
incorparated | registarad Companies. Kolkata 2,000 T 10 [Yield based
4| Corporate idendsy numbearmied KatiEy| U2 106WE2006PLE1 50110 g :
ideniicalionnurberofcorporstedeblor | % b S0 £3 ((loidhaned
5. | Afidress of the registered office and Regd. Office: FE-83, Sactor-|ll Salt Lake City: e D 2,000 - 10 |Yield based
principal cffice (¥ any) of corporate Ground Floor. Kolkata, Wast Bangal 700108 india 6. hya Prades 5 000 i 15 | Yield based
debior Plant: A: Bana, Chandwa Block, I Zeabetil bl
Distrct Lathehar, Jharkhand- 825203 7. | Nagaland 248 = 10 "E"IEld bEIS-Ed
.| Liguidation commeancement date af Detober 02, 2021, the onder passed by Hon'ble NCLT, R
lha torporate dabiar waolkata bench and upioaced on Ccsaber 11, 2021 8. | Punjab 1,200 17 | Yield based
7. Name, address, email ackress, I:-:I;fphfzm ::Er rgd I’:L.ha? mmaﬂ T 1.000 2 10 |Yield based
riumiaer and the registralion numbar o be 55 wit ] . Sediar 3, i _ =
the Liquidalor Salllake Cily. Kolkata, Wesl Bengal - 700106 9. | Rajasthan 1,000 15 |¥ield bazed
ng:rﬁd Ek?%llﬁdwﬂﬁﬁ! 1,000 . 20 |Yield based
pan i all com :
Telephone: +81 'ﬂﬂﬂﬂ 18128 10.| Tamil Nadu 2,000 & 30 |Yield based
Regn. No.: IBEVIPADD1IP-PO12052018-201941911 N . q £
Communication Address: Delgitts India 11.| Telangana il 19 _pYinidbacen
Insovency Professionals LLP 133h Floor, 500 4 21 |Yield bazed
Buikding ~COrega, Bengal Imelkgent Pack, 1 :
B L 12.| Uttar Pradesh | 3,500 13 |Yield based
West Bengal 70001 13.| West Bengal 1.000 S04 16 |¥ield based
Communication Email Address:
ncplipi@detoitie com Total 25,805

The datailed berms and conditions of the auction procass
and el oul in lhe Pracess Document, which can be
ciateired by the bidders by sending an amail request &

Incpi pifcelnitte com

2 | Manner of Obtaining the
Process Doclment

10| Last Date of Oblaining the Procass
Cocurmand

Felruary 13, 2023

The auction will be conducted on Heserve Bank of India Core Banking
Solution (E-Kuber) in multipla-price format on January 31, 2023 (Tuesday).
Individual investors can also place bids as per the non-competitive
seheme through the Retail Direct portal {hitps:frbiretaildirect.org.in). For
further details please refer to RBI press release dated January 27, 2023

H5 sad oud in the process documant o be issued

18| Manrer of Submitting Bid _
iy the Liguisster of the Corperate Deblor.

e
| =

| Mode af Sala The moda of sale is cpen e-awchon, where biddars can
g alber competiang b inom otfer bcklers dunng the
apen yindow.

The scquisiion of the Corperate Debbor as a gaing
cancem shall ba an an '3 & whise |5 basks, withoul anry
reprasendation, warranky ar indemnify by the Corparate

Destutier cor Thee Liquildiator

(Friday) on BBl website www.rbl.org.in

“Don't get cheated by E-mails/SMSsi/Calls promising you

money”

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
VARADHARAJA FOODS PRIVATE LIMITED

L i

e

OPERATING IN BUSINESS OF FOOD PROCESSING SECTOR AT SALEM, TAMIL HADU
[Under Ragulation 36A(1) af the Insalvency and Bankruplcy Board of India
(Inzoivency Resolution Process for Gorporate Persons) Regulations, 2076)

3 [URL of website

8. | Ehgiiity far resohution applicants under

RELEVANT PARTICULARS

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

The Kerala Minerals and Metals Ltd
(A Govt. of Kerala Undertaking) Sankaramangalam, Kollam 697583
Phone: 0476-2651215 to 217 email: contact@kmml.com, URL: www.kmml.com

TENDER NOTICE

For more details please visit the E-Tendering Portal: https://etenders.kerala.gov.in or www.kmml.com

1. [Mama of tha corparale deblor Eltln-g wih | | Waradharag Feds Privabe Limied.

Tender Id

Items

| PAKY CINY LLP Mo | Par Moo AADCWIDETA

2023 _KMML_551218 1

For fabeication and supply of Water Coaled Condenser E206R

ey e e Dw I"'I 5135Tm:lwm15235
2| Address of the registened office . | Piat Na. T4, Ground Floor, Akhshaya Aparments,

2023 KMML_550346_1

For the supply of Refractory Castable

| At Siree, Mew Faidands, Salem, Tarminadu- G360186,
| Mol Available

2023 _KMML_550852 1

Fur fabrication & supgly of Rotor and Vessel {Stator] of Sand Mill

4| Datails of place where majority of fusd Chavara 27.01.2023

aqseis. are located

| Salem and | Krishnagin, Tamdnack

S4d/- Managing Director for The Kerala Minerals and Metals Ltd

| Insteled capacity of main products/ ot Avaslabie

_E.EWGI:E'E.

[ 'Eluanht:.r and value of man ptu:-dm:ts.' ;'ﬁﬁéﬂﬁ:}iﬁ;’;ﬁl@g }
| sarvices sold in last fnancial year | Vilua: .90 46.075.73
7.1 r-aJrrm of employess’ workmen | MR,

8 | Funmar datals including last avaisble | All Documants can be cblained by sending ermail at
:ﬁnmml slabements |wilh schedules) of | Prooess E-mal id; varadharsjafoods bofomai com
| twa years, Ists of crediors, relavant dates|
{ for subsequent events of the r-rcu::ﬁare
| available &t 0 i

INVITATION FOR EXFRESSION OF INTEREST FOR

DPERATING IN EARTH MOWING MACHINERIES ATTACHMENTS
AT PLOT WO, 557A & 5578 KIADE, BELUR INDUSTRIAL AREA, DHARWAD, KARNATAKA- 550011
{Under Requlation 36&(1) of the Insabvancy and Banknapicy Board of India (Inschvency Resolution

. |Mama of the corporete debdor alang with PANI HARDROCK ATTACHMENTS PRIVATE LIMITED

[SCHEDULE I)
FORM G

HARDROCK ATTACHMENTS PRIVATE LIMITED

Pracess for Conporate Persans) Requlations. 206}

| ; Can be abtaired by sending emal at Process CIN/LLP No CIN; LIS01 D3 HR0DEPTC0 131 36

| saction 23{Z)(h) of tha Coda is | Eernall i varadnarapooss. ibcggmail com 2. |Address ofthe regstared affice 17, Clrcast House Area [East), Near S.8.1. Bistupur,

( Availabie & | Jamshedpur, JH-831001
105 Last daie for receiptof avpracsion ol | T3 I T il e L

| mlerest E 4. |Detals of place where majority of foed assets|Faclony: Plot No. 55TA & 5578 KIADE, Belw
11| Dailis of issuwa of provisional st of | B4N2E0E are locatad |lrmmawea.nha-wau.ﬁamma- 580011

| prospective resciution applcants : b, |Instaled capanty of man productsseraces 1200 Mo, ol Buckebs per year
12} | Lt b for submission of abjechons 1o | |:|1.1:]3|2|:|:23 B, |Clisanbly ard value ol man products’ senices 812 Buckeds, RS, 7.35¢r

pmmmnaﬂnm soid in last financeal veas

12| Frocess email 1D 1o submil EOT ; varadharajafoods ibciligmal com | [F_[Number of employess workmen 45 Mos

1) All the ECTs recesvad will barsviawad by IRPIRF as wall as the COC and thereafer furlher
informatsan/documents retabed o e process will be provided to the short listed paries The
IRP/RPICOE shal have deoretion 1o change the critera for the EOLat any paint of tme,

21 IRRERCOC resarves the night bo cancal or modily tha pracessiapplicationtimeine wilhaul

B [Furlher detais induding ksl avaiable fnandahttps: linteligentupdates blogspot.comipfinsol
slatements (wilh schaduies] of o vears, Bt wancy-public-annoumcements.himl

of credilors, relevanl datas Ioe subsequent
el ol thi process ana svalable al:

assanmg any raasons and wahoud any labiity whatsaever,
1) Further datails are set auf in detaitad Invitation of Expression of Interest (EQN), which are fo ba

Enr_ 11-
rasolufion applicans

8. |Eligibilty for rasclufion appicants under saclion | https: finteligentupd ates blagspat.comiplingal
252}k oftha Codeis available al

ratt fogethar with associated disclaimens and qualficatians in EOI 0. | Last date for receipt of exprassion ofintarasl
Dabe of issue of provisonal list of prospective | 24th Fabrsary, 2023

wency-public-announcements.himl
14th Februsary, 2055

Mutharasapuram Ganesan Chandrasekaran

Interim Rasolution Professional v
provisianal kst

1Z.|[ast dafe for submessicn of objechons io[is) March, 2074

Reg. No.: I[EBUIPADDIIP-NO0E3772021-202 211 3630
Reg. Add: Flat Mo 104, Tiana, House of Hiranandani,

hear Marina Mall, 563 OMRE, Egatiur, Chegaipathy,
Diate: 3000172023 Chennai, Tamil Nadu-600130
Placa Channa For Varadharaja Foods Privatelimited | |Date - 30072023
Place - Kolkata

13| Process amailid to submit ECI

haﬂim:t |rp@pnall com

“Far Hardrock Attachments Brivata Limited

Dautal Ram Jain

Riag. MNo: [BENPA-DDNP-POIME2017-2018M1 1565
313, Shakaspeara Sarani, Balkatz-100017

13.| Ressara Price ard Eamest Money Deposil reguinement

FORM &
PUBLIC ANMOUNCEMENT

(Urcler Regulation & ol Me Irsakency and Banknigtey Beand of Idia (insclvency Resalution
Process for Coeporzie Persons) Regulafions, 2016)

FOR THE ATTENTION OF THE CREDITORS OF K55 LIMITED

Thez kat wisa resarva price and eamest moray deposit for the purpese of conducting this e-auction as
i) {INR I:mleJ
Lot Mo | Particulars | Reserve Frice |
1. 'L'an,::nr.ate ‘Debtar as a going cancem 361.62 13616
& |Land, Buiding and Cther Civl Stuctures 9747 1875
3 'Plamt & Machinery mnd ather equiprents 263.72 26.37

RELEVANT PARTICULARS
1. |Mame of coporate dabbar K55S Limited
| 2. |Daie of incorparation of corparate deblor | D608 895
3. | Autharity under which corporasa debdor is FaC-Mumbai

ncomarated J rapistered

Miode: Nothing cortained herein shal constbitute & bnding offar or 3 commilrent io s the Carparate Debaar
&3 going cancem of ey af s assets.

Thix issuance and tams of B pubic anrcuncemen| ane suijec B e writlen order of the Hanlke Naticral
Campany Law Tribunal, Kolkala Bench MHanbile NCLT™) in the extension applcafon filed under Seclicn
E0[S) of the Inselvency and Barkruplcy Code, 20176 read wilh Reguafion 4403) of the Ingsakency and
Barrupley Board ol ndia(Liguidation Process) Requlaicrs, 2018 bearing LA Ho, 1163 of 2022, i CP (1B}
Ma, ZAKBE01 9 which his beenabowed by the Horle HCLT in the hearing dated Decsmber 29, 32022,
Bidders mitst note that the aforemantioned auchion process is being conducted i accardance wih the
Irezodvency and Bankrupdcy Coda, 2016 (“C ode™) and the ratevant raguistions thersundar.

The: liquidates resarves the nghl to demend andior anrl tes invalian inceding any limelines or e process
IFredn, willaul guing any reascn, & any Bme &nd in any respect. Ay such amerdment in the invitalian
including Te aaremenicnsd imeing, shal be molfesd on fhe websile of the Corporate Debdar
v COporalenowen n,

Biddears ara requasiad (o regularky visit the wabsita of the Corporate Dabbor [wew corporatepowar.ing for the
updatesan tha e-auction

For Corporate Power Limited

Sadl-

Pankaj Dhanuka

Insalvency Professional = Regn. No.: IBBUIPA-O1AP-PO1 2050801 §-201 3115911
Registerad Address: FE 328, Sedor 3, Sall Lake City, Kolkala, West Bengal, TOO10E
Registered Email: pankajdhanuka@agmail. com

Communication Address: Delaitle India Insolvency Professionals LLF,

13th Floor, Buikding — Ormega, Bengal inteliigent Park, Block — EP & GF, Sacior — W,
Salf Lake City, Wesl Benpal T00097| Communication Email: incplipdldelktts com

|_Drafe: 50.01.2025 | Place: Kokata

CIM: L22100MH1905PLCDS2438

-

Covporate |dentity Moo ! Limbad Lisbdity
Hertification Mo, of corporate debéar

Lini Moo 1013 ard 102, 131 Floor, Plot Mo, BT
Manya Lancmark |, Ardhest (Wist) Mumbea,
laharastra — 400053

5. |Adckess of e registansd office and
piincipa oftce (# any) of corporate debdor

6. [Insphvency commencamant dale in
respect of corparale debtor

24-01-2023 (Ovdler recefved an 27-04-2023)

Z3-07-20E3

==

Estimatad dafe ol dosure of Insolvency
resoiiion procass

g, |Mame and regisiration rumber of
nzakency prolessional acling as intesim
reabation professional

Maire: Dharmendra Dhediyva
Fag Mo, EENPA-CO0IP-POO25 1201 T-2018
10480

9, |Addreag and e-mail of (e indanm resel uiion
pratessional a5 regstensd with the Boand

Address. &R0, Surgadecp Tawar, Ni. Mavnes
Prakashan, Gunsod roed, Mamnagar,
Abmedabed, Guiamt — 350052

E-mail ICx dhelarrya@gmal.com

10 | Address and e-mall 1o be wsed dor
camrespandence with the irtenm resakiian

Addresz. Dhamendra Dhetardya B-605, Titznum
Souare, Theltey Cross Rosd, Thale|, Ahmedabad,

E-AUCTION SALE NOTICE FOR SALE OF
TALWALKARS HEALTHCLUES LIMITED (IN LIQUIDATIOMN)
CAN: L9241 1 MH2003PLC401 34
Regd. O 601, Mahalasmi Chambers, 22 Bhulabhai Desai Road, Mumiai - 200 (26
(Sale under Insolvency and Bankruptey Code, 2016)

Motize & hersby given to public in genersd that the undersigned Liquidator of Tewalkars
Healthclubs Limited [THLCorporate Debtor), in Liguidation, appomntad by the Hon'bla National
Company Law Tribunal, Mumbai, Court-IV (Adjudicating Authority/NCLT) vide order dated
2B.04.2022 (Liquidation Order] intends to sall the Carporabe Debior — [A) Firstly, as a going
cancern. Inthe eventof failure of (&), then, (B} Secondly, by way of sale of asseds of the Corporate
Debtorina slump sale, Inthe event of failure of (B), (Chlasty, by way of Indepandent Sale of Gym
Equipmend’ Plant & Machinery of the Corparate Dabtar forming part of the liquidation eslate of
Corporala Dablor, undar the Insolvency and Bankrupley Board of india [Liquidaton Procass)
Raguatons, 2016 {Liguidation Regulations), through e-auction on "as s where is basis", "as
is what iz basis", "whatever there is basis" and "without recourse basis", The details

 regarding the Corporate Debior are availabe on hitps:/ncltaustion auctiontiger.net,

prafessonal Gujarat — 380054
Email Id: cimp.kzsitd & gmad.com
1. |Last des for submissicn ofcaims 10402-2023
12 | Classes of eredifors. il any, under ciause [b) | To ba ascerained

af sub-zaction (G4 of section 21,
ascanained by fe interim rasolution
prafessonal

13. | Hames of lnscheancy Protessionals identified | To ba ascerained
10 act as Authorised Rapresentatve of credilos
in a class (Threa namas for sach class)

14.|{al Hefevant Forms and
b} Detaits of ashorized represenialives
ang avaitable at

Wieb link:

hitpss: ki gov mhomeddosmiaadsPhisical
Ackdnees B-B05, Tilankim Square, Thallej Cross
Raad, Thallej, Ahmedabad, Gujaral - 380054
Mal Applicable

Last dateltime for submission of tender documentsibld | 13-02-2023 by 5.00 .M

Lagt date for information sharing and sife visit | 25-02-2023
Last date of EMD Deposit 27-02-2023
Date of Auction 01-03-20Z3

Time of Auction {Sale of Corporate Debtor as | 10:00 A.M to 1:00 PM
Going Concarn] — Option A

Sale of assots of the Corporate Debtor in a slump
‘Sale - Option B

Independent Sale of Gym Equipment/ Plant

& Machinery - Option C

| 1:00 PM to 3:00 PM

| %00 PM to 5:00 PM

The reserve price and sarnest money deposit will be umanllmln the table balow:

Motice is hareby gisen thal the Mational Gomparny Law Tribunal has ondered the commencemenl of

OFFER OPENING ADVERTISEMENT FOR THE BUYBACK OF EQUITY SHARES ON A PROPORTIONATE BASIS THROUGH TENDER OFFER UNDER THE SECURITIES
AND EXCHANGE BOARD OF INDIA (BUYBACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED, (“SEBI BUYBACK REGULATIONS") FOR THE ATTENTION OF
EQUITY SHAREHOLDERS/ BENEFICIAL OWNERS OF THE EQUITY SHARES OF KAMA HOLDINGS LIMITED.

KAMA Holdings (td.

KAMA HOLDINGS LIMITED

Corporate ldentity Number: L32199DL2000PLC 104779
Registered Office: The Galleria, DLF, Mayur Vihar, Unit Mo. 236 & 237, 2nd Floor, Mayur Palace, Noida Link Road, Mayur Vihar Phase | Extn.,
Delhi — 110 091. Corporate Office: Block-C, Sector-45, Gurgaon - 122 003, Haryana
Contact Person: Ms. Ekta Maheshwari, Whole-time Director, CFO and Company Secrelary & Compliance Officer
Telephone No.: +91-124-4354400; Fax No.: +31-124-4354500; E-mail: info@kamaholdings.com; Website: www.kamaholdings.com

This Offer Opening Advertisernent is to be read together with:

Company is situated).

|"Letter of Offer")

OFFER TO BUYBACK UPTO 34,500 (THIRTY FOUR THOUSAND FIVE HUNDRED) FULLY PAID-UP EQUITY SHARES OF THE COMPANY, HAVING FACE VALUE OF < 10
(INDIAN RUPEES TEN ONLY) EACH ("EQUITY SHARES"), REPRESENTING 0.53% OF THE TOTAL NUMBER OF EQUITY SHARES IN THE PAID-UP EQUITY CAPITAL
OF THE COMPANY, FROM THE EQUITY SHAREHOLDERS / BENEFICIAL OWNERS OF EQUITY SHARES OF THE COMPANY AS ON DECEMBER 23, 2022 (RECORD
DATE) ON A PROPORTIONATE BASIS, THROUGH THE "TENDER OFFER™ ROUTE AS PRESCRIBED UNDER THE SEEI BUYBACK REGULATIONS, AT A PRICE OF
¥ 14,500 [INDIAN RUPEES FOURTEEMN THOUSAND FIVE HUNDRED ONLY) PER EQUITY SHARE, PAYABLE IN CASH, FOR AN AGGREGATE AMOUNT NOT EXCEEDING
¥ 50,02,50.000 {INDIAN RUPEES FIFTY CRORE TWO LAC FIFTY THOUSAND ONLY) EXCLUDING TRANSACTION COSTS (THE "BUYBACK").

This offer opening advertisement ("Offer Opening Advertisement™) is being issued by KAMA Holdings Limited (the “Company”) to the Equity Shareholder(s) Beneficial
Crwmens) holding Equity Shares on the Record Date (i.e., Decembaer 23, 2022) (“Eligible Shareholders") in connection with the Buyback.

a.  The pubbe announcemenl, made in accordance with the SEBI Buyback Regulations, dated December 13, 2022 and published on December 14, 2022 in a8 editions of
Fmancial Express (English national daily} and in all editions of Jansatta (Hindi national daily, Hindi afso being the regional language where the registered office of the

b. The Letter of Offer dated January 19, 2023 along with form of acceptance cum acknowledgement and Share Transfer Form {Form SH-4) in connection with the Buyback

In terms of Ragulation &(i) of the SEB| Buyback Regulations, tha Draft Letter of Offer was submitied to SEB| on Decembar 15, 2022. SEBI, wde its letter baanng referance
no, SEBVHOICFDIDCRRAC-VKSKTIOW2023/2074/1 dated January 16, 2023 (“SEBI Observation Letter"), issued is comments on the Draft Letter of Offer in terms of
Regulation &fii) of the SEB| Buyback Regulations. These comments have been suitably incorporated in the Letter of Offer.

The dispatch of the Letter of Offer to the Eligible Shareholders of the Company holding Equity Shares on the Record Date i.e., December 23, 2022 has been completed by
January 3, 2023 through edectronic mode 1o the Eligible Shareholdars whose email I0s are available with the Company! the deposionies, through registerad post al the address
registered in India to all Eligible Shareholders holding shares in physical form and to the remaining Eligible Sharehodders of the Company

The Letter of Offer and tha Tender Forms are available on the website of the Company at {www.kamaholdings.cormkamaBuyback(22 aspx); the Registrar 1o the Buyback

50 desire, may download the Letter of Offer or the Tender Forms from the websites indicated above,
The schedule of activities fior the Buyback is as follows:

(www kfindech.com); SEBI (www.s2bi.govin) and the Stock Exchange i.e., BSE (www bssindia.com). In case of non-receipt of the Letter of Offer, the EBgible Shareholders, f they

Mmulmt in IHF.]
Option | Description of Assats Reserve EHI:;. Incremental
Price Amount
AL | Sale of Corporate Debtor as a Going | l‘.':um:EIrrr

Sale nrcurpﬂrala Detitor a5 & whale oo- -goang |
concem basie mduding bul not limited to i&s|
gym eguipment. all rnuvable."lmmwahle'
assels, and invesiments purseant o) 10,0000, Eﬂ{I 1,00,00, IZID.'}I 10,00, 0
Regulation 32{a) of Liquidation Regulations.
The said auction shall excluge cash and cash
| Equivalenis. _ |
B. | Sale of assels of the Corporate Debtor in a slump sabe [in'l:aﬁia- no bids received
for Auction under Opticn No. A)

Gq.-m Equu:nrrrmt and cther machinaries a1
|various locations across India | 7,00.00,000 | 70.00,000 | 1u.un.qm
€. | Independent Sale of Gym Equipment/ Plant & Machinery of the Corporate
Debtor (In case no bids recelved for Auction under Option No. & and B in
| locations as mentioned below:
Independent Sale of Gym Eguipments!
Machinaries ownad by Corporata Deblor iyng |
| alihe following locations | premises:
(i} |Mangal Simran Bwlding, Ground Floar, Tawn
Planning Scheme I, 28th Road, Behad
Tavaa Restaurant, Bardra West, Mumbai, |
|Maharashira - 800050, _
(] | Samndhi Budding, 158 Flaor Pkd na, 5,
Minerva kayout CT.5. Mo 5512, Village|
Mahur, Madan Mahiya Read, Mukind West, |
| Mumbai, Maharashira - 400080 _
(i) | Offica no 24, 2nd Flodr, bearing Tisco's H. Mo, |
T, sakchi boulevard shog area, Main Road, |
| Bistupur, Jamshedpur, Jharkhand - 831001

(iv) |Maa lakshmi Plaza, 15t Floce, Basant Virsar,|
Zahajanand Chowk, Harmu, Ranchi
| Jharkhand-834012
v} |Second Fioor Briliant Star Plol No-ZIEA,|
Seclor-E, Scheme Mo 54, Vijay Magar, indore, | 24,95 716
Madhya Pradesh - 452010
Mate: Chvil Courl of Graater Enmhan; (hrcugh its arder dated 27 -:'.'h:h:bar 220 has stayad the
change of registered address of Corporate Deblor 1o Ground Floor, Mangal Simran, OF Tumer
Road, 20th Road Bandra West, Mumbai=< 00050
Please noba thal thena will be threa E-Awclions conducted on 15l March, 2023 of Talwakars
Haalthclubs Limited (In Ligusdation). The first oplion &5 detailed above is Sale of Compoarate
Cebtor &3 going concern (Optien A). Incase, ifthe first option tails the second auction will be for
Sale of asseds of the Corporate Deblar in a slumg seke (Option B). In case firsf oplion for company
a5 going concem and second option for Safe of assets of the Corporate Debtor in & slump sale
fadls, the third eption Independent Sale of Gym Equipment ! Machinesies of the Corporate Deblor
{Option C) shall be availabéa. Gym Equipment menticned under Option C situatad in above
lncation can be bought indepandenty,
Sale will be dorme by the undarsignad through e-auction serdice providar E-Procurement
Technologies Limited {Auction Tiger), The sale shall be subject to the terms and condilions
prescribed in the Process Memorandum avaitable on hitps:ineltaucion.auciontiger.net and the
folawing conditions:
1. The particulars of the Corporate Deblar specified i the table above have bsen stated as per
bestknowledge
2 Infarmalion avaitable with the Liguldalor on bona fide basis. 1L s clarified Bal the Liguidator
makes norepresentation regarding the accuracy of the status of the gatails.
4. The prospective hidoers are alse advised to make their own independent inquines regarding
the Carporabe Dablar.
4_ The liakdites of the Corporate Debior shall be ssftled in accordance with Saction 53 of the
Ingalvency and Bankruptey Code, 2016
5. If amy ofer is recaived wilhin the last 5 (ve) minules of closwe tme, the bidding Lme will be

1561448 | 156144 | 50,000

182539 38,254 £,000

18.03.051 | 180306 | 50,000

33,3585 | 333585 80,000

248,572 0,000

{Under Regulation & of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016

FIZIFI THE ATTENTION OF T"IF GHEE'I'I'DHE- UF HAH\'EI. E.I'I'.illl. HOMES PRIVATE LI:H:ITED

8 Mame of the corporate dehtc-r

M.ﬁ.Ft‘.".EL EIEMA HOMES PRIVATE LIMITED

- | Date of incorporation of corporate debtor| June 18, 2010

I .ﬁ.uthnrlt'g.r under which corporate

| debtor is incorporated registered Registrar of Companies — Pune

| o | mal ==

: Corporate [dentity Mo, J Limited Lizhility

| identification No. of corporate deblor CRE ANSIPRaITRcLatole

| principal office {if any) of corporate | Tower, Lane No. 5 Koregaon Park
| delbtor Pune, Pune, Maharashtra 411001 IN

5 i.ﬂuddrf"s'; of the registered office and | Regd. office address: 301-302, Jewel)

6. | Insolvency commencement date | January 24, 2023, date of pronouncement|
| of the corporate debtor by Hon'ble NCLT, Mumbsai

[The said Hon'bie NLLT order was received

. on January 27, 2023)

~if

. | Estimated date of chosure of insolvency [July 22, 2023; being 180th day from

{ resolution process Inselvency Commencement Date

8. | Name and registration number of the | Name: Mr. Udayraj Patwardhan
.lr11ulw.'n|:l.r professional acting as interim | Reg. Noc: IBB1TR8-001P-POD0RE 2006-1 7110057
rw.nluhnn prafessional Valldity ol putheriietio hulipu:l-lnl‘l.?l".'-l

g |-ﬁ.m:lrm and e-mall of the interim Reg. Address: Naman Madiown, B Wing, 1
{resolution professional, as registered | 11th Floor, Behind Kamgar Kala Kendra ‘:ur'-rﬁ'
{wiith the Board Bapat Marg, Elphinstone West, Mumbal iy,

Maharashtra, 400013,

Reg. Emall Id; ca.udayraj@wviajure.in

10 Address and e-mail to be used lor| Physical Address same as in point no. 9

lcorrespondence with the interim Protess speciic emall i o s B e oo
(resolution professional :

114 Last date for submission of claims | February 10, 2023; being the 14th day
from the date of receipt of Order

Class- Allotees under Real Estate
Projects

124 Classes of creditors, if any, under
|clause (b) of sub-section {BA) of
|section 21, ascertained by the
| Interim resolution professional

13]Names of Insolvency Professionals| 1, Mr. Uday Shreeram Sakrikar
|identified to act as Authorized | [Rep, NoJBBLA-001/IP-POL230/ 2018 XIS/ 11NIT
|Represemtative of creditors In a class 2. Mr. Rajesh Shah
(Three names for each class) | gy no, B5Y1AA.00/1P NOOSS2/2018 2018711881}
‘ 3. Mr. Anil Seetaram Vaidya
[Resg. e, BB TPA-DOQ,TP-NOCOET 201 T- X018 10045

14)(a) Relevant Forms and () Wik link: hig:/ fibbe gow /e home (downicadt
' Physical address same as in point no. 9
(b The profiles of the authorized representative
detailed in point Ao, 13 abowe ane svailable
at- hittps://rb gy/Scarca

Physical address same as in point no. 9

i:l:-] Details of authorlzed
|representatives are avallable at:

Motice is hereby given that the Nationzl Company Law Tribunal (Mumbai Bench - V)
has ordered the commencement of a corparate Insohency resolution process of
Marvel Sigma Homes Private Limited vide order no, C.P(IR) /672 MB/ 2021 dated
fanuary 24, 2023 (date of receipt of order was January 27, 2023).

The creditors of Marvel Sigma Homes Private Limited, are hereby called upon to
submit their claims with proof on or before February 10, 2023, to the interim
Resolution Professional at the address mentioned against entry Mo 10,

The financlal creditors shall submit thelr claims with proaf by electronic means only

a corparale insabency resoluion process ol the KBS Limiled on 24th Jaruary, 2023 _ Activity Date Day
The creditars af KSS Limiled, are haraby called upon to submil hair claims with peoad on ar befiore 10th Diate of Board Meeting approving the proposal for the Buyback December 12, 2022 Monday
Feoniary 2023 to e Intenin resoniiion prolesscnal ot the sddress ménlined agarst entry ho. 10, Date of the Public Announcement for the Buyback December 13, 2022 |  Tuesday
;ﬁrﬁ:gﬂﬁﬁ; ?ﬁfﬂﬁ;ﬁ:“&i :‘cﬂ ’;":';; ;"&ﬂ;ﬂ:ﬂ'&im L Date of pu'.:ﬂu:a!lun of the Pubiic Announcement for Buyback December 14 02 W&dl&ﬁda}l
& Fnamcial creditor balonging 10 & ctass, &5 lisked againgt s eniny Mo, 12, shall indicals s choice of  Record Date for determining the Buyback Entitement and the names of Eligible Shareholders Dacember 23, 2022 Friday
authonsed representative frem amang the three insckvency professionals listed aganst entry No, 13 o Buyback Opening Date January 31, 2023 Tuesday
& &5 authomisad raprasentativa of the class To ke ascertainad in Form CA | EU}IIJEEH Closing Date February 13, 2023 Monday
ARHRON Of Iohae i Sibslandte g Sinok of i Shalt Sack Peindlida Last date of receipt of completed Tender Form and other specified documents by the Registrar February 13,2023 | Monday
{Dharmendea Dhalanya)  Last date of venfication of Tender Forms by Heglshrar to the Buyback February 15, 2023 ~ Wednesday
mls.fmmmﬁi?;hﬁnﬁgrﬂmm Last data of infimation to the Designated Stock Exchange regarding acceptance or non=acceptance of tendered Equity Shares Fabruary 21, 2023 Tuesday
Regietration Number - IBELIPA-D01P-00251/2017-201 810480 by the Regustrar _
ARl 1 10 0320 Last date of completion of settiement of bids by the Clearing Corporation/ Designated Stock Exchange February 22, 2023 Wednesday
g“;;- :ﬁ:mﬂ&"-"- 20 'Last date of dispatch of share certificate(s) by the Regisirar to the Buyback! unblocking! refum of unaccepted Equity Shares by | February 22, 2023 Wadnesday
: Designated Stock Exchange o Eligibde Shareholders’ Seller Broker
FORM A Last date for payment of consideration to Eligible Shareholders who participated in the Buyback February 22, 2023 Wednesday
PUBLIC ANMOUNMCERSENY Last Date of Extinguishment of Shares boughl back March 1, 2023 Wednesday

requirements as required by the Company’s Broker.

nof imvahidate the Buyback Offer in any way.

Registrar to the Buyback, before parlicipating i the Buyback,

Note: Where lazf dales are mentioned for certain acliviies. such activities may hagpen on or before the respechive lasf dales.

it may please be notad that the Buyback shall be implamentad using the “Machanism for acqguisition of shares through Stock Exchange’ notified by the SEBI Circulars and
fallowing the procedure prescrbed in the Companies Act, 2013 read with the Companies (Share Capital and Debantures) Rules, 2014 and the SEBI Buyback Regulations as may
be determined by the Boand [inciuding the Buyback committee authorized to complede the formalities of Buyback) and on such terms and conditions as may be permitted by law
from time to bme. The Buyback is open o all Elgible Shareholders/ Beneficial Owners holding Equily Shares either in physical andior in dematerialized form as on Record Date
in this regard, the Company has requesled BSE to provide a separate window (the “Acquisition Window") to facilitate placing of sell orders by the Eligible Shareholders who
wish to tender Equity Shares in the Buyback, BSE Limited, the only stock exchange on which the Equity Sharas of the Company are listed has been appointed as the Designated
Stock Exchange for the purpose of this Buyback. The details of the Acguisition Window will be specified by BSE from fime to fime. All Eligible Shareholders may place orders in
the Acquisition Window, through their respactive stock broker(s) (“Seller Member({s)") during normal trading hours of the secondary market.

In the evant the Saller Mamber{s) of any Eligible Sharaholder is not registerad with BSE as a trading member stock broker, then that Eligible Sharsholders can approach any
BSE regstered stock broker and can register themselves by using quick unigue client code ("UCC™) facility throwgh the BSE registered stock broker (after submitting a¥l details
as may be required by such BSE registerad stock broker in compliance with applicable law). In case the Eligibla Shareholders are unable o register using UCC facility throwgh
any other BSE registered broker, Eligible Shareholders may approach the Company's Broker i.e., SBICAP Securites Limited 1o place their bids, subject to completion of KYG

The mon-receipt of the latter of offar by, or accidental omission to dispatch the Letter of Ofier 1o any person who is eligible to receive the same to participata in the Buyback, shall

In case of non-receipt of the Letter of Offer, Efgible Shareholders may participate in the Buyback by applying on the Tender Form downloaded from the Company's website at

www kamaholdings.comkamaBuyback022.aspx or direct web link of the website of the Registrar to the Buyback at kosmic. kfintech.comikarismabuybackofferv2 aspx or obtain
a duplicate copy of the same by writing to the Registrar to the Buyback or by providing hisferits application inwnting on a plain paper, signed by all Eligible Shareholders (in case
of joint holding), siating name and address of the Eligible Sharehalder(s), number of Equity Shares held as on the BEecord Date, Chent ID nurber, DF name, OF 1D, beneficiary
account number and number of Equity Shares lendersd for the Buyback, Elgible Shareholder(s) have to ansura that their bid is entered in the Acquisition Window prior 1o the
closure of the Offer. Please note that the Company shall accept Equity Shares from the Eligible Shareholders on the basis of their holding and Buyback Entitlernent. Eliginle
Shareholderls) who intend to participate in the Buyback using the ‘plain paper’ oplion ag mentioned in this paragraph are advisad to confirm their Buyback Entitlernent from the

For detais of the procedure for fender and seitiement; please refer fo the “Frocedure for Tendenng Shares and Setftement” on page 38 of the Letter of Offer.

Interms of Regulation 24(i)(a) of the SEBI Buyback Regulations, the Board of Directors accepts responsibility for all the information contained in this Offer Opening Advertisament
and confirms that this Offer Opening Adverlisement conlains frue, factual and matenal information and does not contain any misleading information,

Thig Offar Opaning Adverfisement is axpactad to ba made availabie on the wabsita of SEBI at www_sabi.gowin.

MANAGER TO THE BUYBACK

I
=2
SBI Capital Markets Limited
202, Maker Tower 'E', Cuffe Parade, Murmbai -
Tel: +81 22 4006 96807
Email: kamabuyback022@sbicaps.com
Investor Grievance Email: invesiorrelations@sbicaps com
Website: www.shicaps.com
Contact person: Janardhan Wagle! Krthika Shetty
SEBI registration no.: INMOODO03531
Validity Period: Permanent
CIN: LI99999MH 1986PLCO402598

400 005, Maharashira, India

KFin Te::hm:lnguea Lumrled

Selenium, Tower B, Plot Nos. 31 & 32, Gachibowli, Financial District Nanakramguda,
Senngampally, Hyderabad - 500 032, Telangana, India
Tel: +91 40 6716 2222

Toll Free No.: 18003084001

Fax No.: +91 40 2343 1551

Email: kama, buybacki@kfintech.com

Investor Grievance Email: einward.ris@kfintech.com
Website: waw kfintech.com

Contact person: M. Murali Knishna

SEEBI registration no.: INRIOOD00Z21

Validity Period; Permanent

CIN: UT2400TG2017PLC117648

Capitalized berms used but not defined in this Offer Opening Adverlisement shall hava the meaning assigned to such terms in the Lettar of Offer,

For and on behalf of the Board of Directors of

All other creditors may submit the claims with proof in person, b to
ot Bt B arien 5 e viies N6 ssctorntl Atormciicaly g desstin] | ot ks e vy, AUSIE Thir S R proct i person; Dy st or Oy KAMA Holdings Limited
the extended 5 (five ) minutes., Mr. Gajesh Labhchand Jain A fimancial creditor belonging to a class, as listed against the entry No. 12, shall Sdl. | Sl 2.
As Liquidator of Talwalkars Healthclubs Limited imndicate its choice of authorised representative from among the three insohency - - - - = -
vide Hon'ble NGLT order dated 28th April, 2022 professionals listed against entry No.13 to act as authorised representative of the Kartik Bharat Ram Amitav Virmani Ekta Maheshwari
Reg. Na.: IBENIPA-D01P-P-01697/2018 0o0ipsag|  [€fassin Form CA, ) ) ) ) Chairman and Non-Executive — Non Independent Direclor Incependeant Director Whote-Time Director, CFO & Company Secretary and Compliance Officer
AFAValiity: 191002023 Submission of false or misleading proofs of claim ihaumm; penalties. DIN: 00008557 DIN: 02169955 Membership Mo.: ACS - 12827
Address: C-802 Remi Bz I:|:||..||'.|I ff Veara DE.EEi Rogd Udayraj Fat‘;ll'ill’d'hal'l DiIM: 02071432
Azad Nagar -"'“'j_“_e"' wesl, Mumaol -S00L0. _ Interim Resolution Professional Date: January 28, 2023
Date: 29/01/2023 Email: iquidation. thi@omail com Date: January 28, 2023 |BBI/IPA-001/IP-POD024/2016-17/10057 :
lace: Mumbai, Crontact Mo: +51-8451 808835 Place: Mumbai In the matter of Marvel 5igma Homes Private Limited Place: Gurgaon CONCEPT
Inancigle =) —in = = -
BB TE o® O ol e @ T e @



